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ORDER
26.02.2020 Learned Counsel for the Appellant states that the Appellant
has settled with the original Operational Creditor and is also making efforts to
settle with the only Financial Creditor- State Bank of India and making efforts
to settle with the other Operational Creditors who have responded to the IRP.
Appellant may continue with the efforts stated being made with the Financial

Creditor and Operational Creditors.

It is stated that the Appellant and the Directors are taking steps to ensure
that they comply with the undertaking given on 04.02.2020 accepted on

05.02.2020 for which the time would be over on 4/5.03.2020.



Learned Counsel for the IRP states that the order dated 23.10.2019 had
directed the IRP “not to constitute ‘Committee of Creditors’ (in short ‘CoC’), if not
yet constituted”. It is stated that before this order was passed, CoC was already
constituted on 16.10.2019 and this was brought to the notice of this Tribunal
on 18.11.2019. At that time, it was stated that meeting of the CoC as such had
not been called for. Learned Counsel for the IRP states that the IRP may be

permitted to hold meeting of the CoC.

Record does not show that we have directed the IRP not to hold meeting.
The direction was not to constitute CoC, if not yet constituted. If it was already
constituted, natural course under IBC will follow. In view of the matter, IRP may

hold the meeting of CoC.

List the Appeal in ‘Orders’ category on 12th March, 2020.

[Justice A.I.S. Cheemal]
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Member(Technical)

Akc/Md.



